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Export to Oil-rich countries at
concessional price

4613 SHRI K LAKKAFPPA
SHRI P 'M MEHTA

Will the Mimister of
TRADE be pleased to state

FOREIGN

(a) whether 1n a bid to give a new
direction to 1ts export promotion drive
India has oftered to sell its goods at
concessional prices to some of the o1l
rich couniries of the Persian gulf on
the clear understanding that the latter
can re-export them at higher price,

(b) to what extent this decision will
help India, and

(c) the names of the countries to
which this ofter has been made and
their reaction?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C GEORGE)- (a) to (c).
We have been exploring various ways
and means for increasing our exports.
In the West Asian region, one of the
mam jhurdles, which we have been
facing s the inability of some of these
countries to pay for their imports in
foreign exchange At the same time,
there are some rich countries hke
Libya, Kuwait and Abu Dbt in  the
region who have all the free forejgn
exchange to spare. In these cirtuny
tancys, we bave besn endeavouring te
explure whether any of these countries
could buy. some of ocur goods against
free foreign exchange and then ais~
pose them off to their neighbeuring
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Arab countries at terms mutuslly
agreed upon amongst themselves. 8o
far this plan 1s only In exploratory
stdges

Decistion tg buy Urea and liquid Am-
moma from Kunwait.

3614 SHRI PAMPAN GOWDA will
the Mimster of FOREIGN TRADE be
pleased to state

(a) whether India had decided to
buv Urea and houwid Ammoma from
Kuwatt 1n 19873-74 and

(b) if so the terms of agreement
reached hetween the two countries in
this regard?

THE DEPUTY MINISTER IN THE
MINISTEY OF FOREIGN TRADE
(SHRI A C GEORGE) (a) and (b).
As regards Urea Fertihizer, the Ku~
waiti Delegation which visited New
Delli recently indicated the availabi-
lity of about 150,000 tonnes annually
with eftect irom July 1773, We are
interested in this Urea availability
indicated by the Kuwait: side but no
agreement as such has been signed so
far,

Regarding Ammonia from Kuwait,
negoliations are in the final stages
and an agreement in this resvect is
expected to be concluded in the near
tuture,

Construction of bufitings for the
Offices of Collectorates of Central
Excise, Paina

3615, SHRI RAMAVATAR SHAS-
TRI: .
SHRI BHOLA MANJHI:
Will the Minister of FINANCE be
pleased to state:

(%) whether the Cslleetor, Central
Exvise, Patna Collectorate had' pur-
chased pieces of land some years ago
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at Purpea, Mauzaffarpur, Chapra,
Bajipur, Singhars, Dumka, Raneganj,
Banmank hi, Sarshi, Patevpur, Raxaul.
Jogbani, Dhanbaba and Patna Airport;

(0) if so, the reasons whv affer a
fapse of long period, Government have
pot been able to construct buildings
thereon and by what tune the con-
struction will be completed, . nd

{c) whether residential quarters are
going to be constructed at :my' of
these places and if so, st which places
and if not, the reasons theretor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESII): (a) Yes, 8Sir, except
that a part of land at Raxaul came in
possession of the Department in 1972
only.

(b} and (c). The construction acti-
vity remained suspended during the
period of emergency declared follow-
ing the Chinese aggression and also
due to financial stringency. This acti-
vity has since been revived and the
Collector has already been asked to
submit specific proposals for cons-
truction of both office and residential
buildings where land is owned by the
Department, Proposals already made
by the Collector in respect of*two
stations are under consideration

Setting up of Reglonal Councils of
Joint Consultative Machinery in In-
come-Tax Department

3616. SHRI RAMAVATAR SHAS-
"*TRI; Wil the Minister of FINANCE
be pleased to state:

(a) whether the Central Board of
Prrect Taxes have made repeate:d re-
- gquests to Income-tax employees Fede-
ration to epoperate in setting up the
Regional Councils of the Joint Consul-
tative Machinery at Commissioners nf
Tacomertax level in all the Commis-
:eiones’s charges;

(b) whether some of the Associa-
tions/Union of Income-tax empioyees
are 1nsisting on the Commussioners to
set up Regional Council of the Joint
Consultative Machinery without refer-
ring the matter to the Federation; and
reaction

(c) if so, Governmeut's

thereto?

THE MINISTER OF STATFE IN THE
MINISTHY OF FINANCEFE (SITRI K
R GANESH). (a) No such™weguests
have been made bv Central Boird of
Direct Taxes to the Income t:ix Frmr-
ployees IFederation. Instructirns were
1ssued only to the Comrmussicners of
Income-tux for formation of Region-l
Councils in therr charges ur-ier the
Jomnt Consultative and Comnulsory
Arhitration Scheme in consultation
with the Federation for nom.nation
of representatives on Staf-side on
these Councils,

(b) and (¢) The information Is
being collected and will be Iid on the
Table of the House.

Promotions/Confirmation of Staff
Working in Income-Tax Department
on the Basis of Confidential Reports

3617. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of FINANCE be
pleased to state:

(a) whether {he Departmental Pro-~
motion Committee of Income-lax De-
partment, Delhi proposes to congider
eligible officials for promction/confir-
mation to the post of L.D Cs., U.D.Cs,
fiead Clerks and Supervisors strictly
on the basis of the prineiple follow ed
by the Departmental Promotion Crm-
mittees of 1969 and 1870;

(b) whether Commissioner of In-
come-tax, Delhi has assured the Delhi
Income-tax Non-Gazetted Stafl A¢so-
ciation that there would be no suner-
session in the ensuing Departmental
Promotion Committee; and





